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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

O.A 1090/2024 

Madhub an Bapudham Welfare Society pa peen eee seaees Applicant 

Versus 

Nagar Nigam Ghaziabad & Ors. . . vscsesseeeeeRespondents 

Short Reply on behalf of Ghaziabad Development Authority (Respondent No. 2) 

A. It is respectfully submitted before this Hon’ble Court that the Ghaziabad Development 

Authority (GDA) constructed a Sewage Treatment Plant (STP) with a capacity of 56. 

M.L.D. for sewage disposal in Pocket-D of Madhuban-Bapudham Scheme. During the 

Kavad Yatra held in the month of Shravan, Meerut Road was blocked. Consequently, 

the District Administration of Ghaziabad, through its immediate directive, instructed 

the Ghaziabad Nagar Nigam to temporarily utilize the said STP for garbage collection 

as an alternative arrangement. This directive was issued with the condition that the 

| _ garbage would be removed from the STP once the Kavad Yatra concludes from here to 

| the dumping ground situated on Meerut Road. 

\ 

‘In response, the Answering Respondent GDA, issued multiple official letters to address 

the following: _ 

Letter No. 491/EE Zone-03/2023-24 dated 27.06.2023 

A true copy of the Letter dated 27.06.2023 is marked and annexed herewith as 

ANNEXURE - A-1. . 

Letter No. 47/4/EE Zone-03/2023-24 dated 26.07.2023 

A true copy of the Letter dated 26.07.2023 is marked and annexed herewith as 

ANNEXURE - A-2. — , | oe 

Letter No. 181/4/BE Zone-03/2023-24 dated 21.09.2023 

A true copy of the Letter dated 21.09.2023 is marked and annexed herewith as 
ANNEXURE ~ A-3. | 

Letter No. 316/4/EE Zone-03/2023-24 dated 06.12.2023. 

A true copy of the Letter dated 06.12.2023 is marked and annexed herewith as 

ANNEXURE - A-4. 
Ny 
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+) Letter No. 476/4/EE Zone-03/2023-24 dated 17.02.2024. 

: A true copy of the Letter dated 17.02.2024 is marked and annexed herewith as 

: ANNEXURE - A-5. . , 

Letter No. 279/4/EE Zone-03/2023-24 dated 09.04.2024. 

A true copy of the Letter dated 09.04.2024 is marked and annexed herewith as 

ANNEXURE — A-6. 
. 

, Letter No. 846/4/EE Zone-03/2023-24 dated 21.08.2024. 

A true copy of the Letter dated 21.08.2024 is marked and annexed herewith as 

ANNEXURE -— A-7. . . 

>. Further, it is submitted before this Hon’ble Court that Ghaziabad Development. . 

Authority works under the aegis of Housing and Urban Planning Department Govt. of 

Uttar Pradesh. The orders of the District Magistrate is binding upon the answering 

Respondent and under the said immediate orders only on temporary usage of STP for 

collecting garbage was done. GDA has constantly written letters to the Nagar Nigam 

Ghaziabad for the removal of said garbage from the STP, these letters have been 

annexed for kind perusal of the Hon’ble Court along with this reply. : 

M d. 

Gah Gar yesy    
WIE eer an Oe... 

NOES SES TT 

YAGYAWALKYA SINGH 
paw te-On-Record,Supreme Court 
Re Ss 5 No. UP4143A/14 

0::203, Setaivad Lawyers Block 
Of aan, me Court of India On: Ae 314 (LGF), Sector-46. Noida 

> 7836848157, 9315614163 _ 

YAGYAWALKYA SINGH 
D&Y Law Chambers 

Counsels for Petitioner .* 

A-131, LGF, Block-A, Sector-46 | 

- Noida, UP-201301 

Email: yagyawalkyasingh@gmail.com 

Contact: 7838848157
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

: O.A 1090/2024 

IN THE MATTER OF | 

  

Madhuban Bapudham Welfare Society | 

Versus | 

  

  

Nagar Nigam Ghaziabad & Ors | Respondents 
oo AFFIDAVIT. a | 
L, Sudin Kuman. P S/o ty sg Pavsdh zs , aged about 

| 57 years presently posted at: Asaitt Eran: 
and Rio had _ Rev; tise —. do hereby solemnly ftir 

_ and state as under: 

lL, That I am the authorized representative of the Respondent i in the aforesaid matter and 

if am well conversant with the facts and circumstances of the case and I am 

competent to swear the present affidavit. 

Zz That the contents of the accompanying reply have been read over to me, which I 

understood and I state that the contents from para 01 to 02 are based the record. 

maintained by me and further as per the Tegal advice received and believed by me 

to be true. 

3, That Annexures attached with present reply are true copies of their originals. - 

  

vERIEICATION 

. Verified at New Delhi on this day of | that the contents 

of the aforesaid affidavit are true to the correct of me knowledge and nothing material 

oer - 

has been concealed therefrom. 
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on — YSIS WR Re R tear 
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ERI HI rs 4 afer 3 a aH T G3 BW HE 

AS aAQy GH, 183 SHELLY a e ae 
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Fe a (Rodos /a-28 aria 26.07.2023 at fF Fe a5 angart thorn & ore 

fs wel aero we wat 
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; ae I i) Fao és g (me hae anforrare ah Sr Tee Pier art Fs 

  

Oa By 
4 VE ; 

| “ayers! 9% JO} Kl— 
Se ‘ “ Qe, 
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27, ce.2083, air Wem—47 wn /foeo 028 ie 
feata 24.09.2023 wt fe Rat ar ator & orth 
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cred eRe ee fa wr fr 

            

    

  

   

aa va 3 FR a wm q 

3 sitter 2 3 OM WR aU art we efTRT aTETBlaTS 
eg waft at Mdiia Oe a oe A 

    

pare Z/ 4/ ogo aIA~s /2023~24 | 

1 af, agar ager tebe eh

   

    
   

    

   

  

ANNEXURE A-4 

  

  

27, ce.2083, air Wem—47 wn /foeo 028 ie 
feata 24.09.2023 wt fe Rat ar ator & orth 

| 7 re 8 sa a es aT ara ARS 
ERT creeper a Tey I ESI ae ae USTs 7 

cred eRe ee fa wr fr 

            

    

  

   

aa va 3 FR a wm q 

3 sitter 2 3 OM WR aU art we efTRT aTETBlaTS 
eg waft at Mdiia Oe a oe A 

    

pare Z/ 4/ ogo aIA~s /2023~24 | 

1 af, agar ager tebe eh

239



    

   

-ANNEXURE A-5— 

  

  

  

eae 06.12 2023 w? ‘wpferarare ¥y 
fea 27.06.2023, win ‘gem-4T/ yA 4 

wie—181 /4 / POO / 2023-24 FRAG 21.09, 2003 af AYE 
es re @ OR le 202 ed a 2028 We ag ay ra 

   

      

  

   

  

    

   

    

  

lana 9 dena fon eae re 
aq wan af efia wel aT He HF 

  

yen YTCT / 4/080 GHA-3 / 2023-24 
nite

    

   

-ANNEXURE A-5— 

  

  

  

eae 06.12 2023 w? ‘wpferarare ¥y 
fea 27.06.2023, win ‘gem-4T/ yA 4 

wie—181 /4 / POO / 2023-24 FRAG 21.09, 2003 af AYE 
es re @ OR le 202 ed a 2028 We ag ay ra 

   

      

  

   

  

    

   

    

  

lana 9 dena fon eae re 
aq wan af efia wel aT He HF 

  

yen YTCT / 4/080 GHA-3 / 2023-24 
nite

240



  

   

  

     

_ ANNEXURE A-6 
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